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Betueen -
Syed Mohamood Rahman

ees Applicant
And

1., Sr.Divisioral Personnsl Ufficer,
5.C.Railway, Vijayawada.

2. Sr.0ivisional Commercial Manager,
S.C.Railuay. Vijayawada.

3. General Manager,
5.C.Railway, Rail Nllayam,
Sac'bad.

4, Smt,.A.Sujatha

««» Respondants

Counsal Por the Applicant :  Shri G.V.Subba Rao

Counsael for the Raspondehts : Shri V.Bhimanna, CGSE

CORAM:
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)
THE HON'SLE SHRI B.5.JAI P ARAME SHUAR ¢ MEMBER (3]

(Order psr Hon'ble Shri R.Rangarajan, Member [A) )
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(brder per Hon'ble Shri R.Rangarajan, Member (R) o

Heard Sri G.V.Subba Rao, le

and Sri V.Bhimanna, learned standing coungel for the re

Notice served on Respondent No.4 but called absent.

2e This OA is filed to et aside the order dt.

whereby Respondent No.4 was promoted as Head Clerk in

of pay of Rs<1400-2300 by holding the same as illegal,
and for a consequential direction to the respondents 1

promote the applicant against the vacancy of Head Cle:

scale of pay of f5.1400-2300 in view of the fact that the appli-

cant is senior to Respondent No.4.

3. When the OA was taken up for hearing, the l+arned
counsel Fa¥ the applicant submitted that the applicafit had alrgady
been promufad as Head Clerk and his seniority in the| Head Llerk

cadre ig given effect to above that of Respondent Nd.4. However,

he requests that his promotion should bs deemed to Rave been effs

ted Prom the date ofi which Respondeant No,.,4 was giue+.

of the %aﬁt that the applicant had been promoted as| Head Clerk

and also given the seniority abovs that of Respondspnt

other prayer needs to bs gxamined in this 0A.

4, .The applicant is at libaerty to file a repgess

if he so desires for showing him as promoted on paf with Respon-

dent No.,4 to the appropriate respondent authariti%s a

regpondent authority shall decide ths representatipn in accordan

- "

'k in ths

arned counsel for the applicant

gpondents.

18+7=96

the scale

arbitrary

to 3 to

In view
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with the laus.

5. The Original Application is disposed of as ha

become infructucus. No order as to costs.
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___(BwSTIAI PARAMESHWAR) (R .RANGARAJAN)

Magggr (3) Mamber (A) _
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DA, 912/96

Copy toi=',
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1%— The 5rs Biuisiqnal Psgganﬁel pfficer, S.C%ﬂailuay, Uijayauadai -

25 The 5r. Diuisiaaal Commsrcial"ﬁanigar,¢5;E§Ra11way4 Uijayauadad

oy

3¢ The General Hanager, siciRailuay, Reil Nilayam, Sagundsrabad..
: i

bl

4. One cupy te n:. G.ViSubba Ree, Advacata, r:ar.. Hyd'f‘
5. One cepy to Mr. Ve.Bhimanna, AddliCGS5C., CAT, Hyd.
6+ One copy te D. R.(A), CAT., Hyde S

\

E One duplicata c.py.
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THE HCH'GLE sHAT R.RANGARAJAN : M(A)

AND

e

THE HBH'SLE SHRI 8.5.JA1 PARAMESH:AR
' Mm{3J)

DATED e ‘\qj Q& -

arpor/ JUDGRENT

CADMITTED. AND. iiTERIN DIRECTIONS |
iS5UED |

ALLTSED

DISPUSTY JF WITH DIARECTISNS
_-___________—J
DISMISSED

DISMISSID AS WITHDRAWN

I

DISMISSED FUR [DIFAULT

zRDEEED/REJECLED’
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